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CUSTOMS, EXCISE & SERVICE TAX APPELLATE 

TRIBUNAL, MUMBAI 
 

REGIONAL BENCH - COURT NO. I 

 

 

Customs Appeal No. 86508 of 2014    

 
(Arising out of Order-in-Original No. CAO No. 17/2014/CAC/ 
CC(G)/PKA-CBS  dated 04.02.2014 passed by the Commissioner of 

Customs (General), Mumbai)  
 

M/s Dalal & Associates,                             .… Appellant 
56, Shantasmruti, 5th Floor, Jeewan Nagar, 

Veer Desai Road, Andheri West, 

Mumbai - 400053 

Versus 

 
Commissioner of Customs (General),      …. Respondent 
Customs Brokerage Section, 

New Customs House  

Ballard Estate, Mumbai-400001 

 

WITH 
 

Customs Appeal No. 86851 of 2014    

 
(Arising out of Order-in-Original No. CAO No.19/2014/CAC/ 

CC(G)/PKA-CBS  dated 17.02.2014/24.02.2014 passed by the 
Commissioner of Customs (General), Mumbai)  

 
M/s Dalal & Associates,                             .… Appellant 
56, Shantasmruti, 5th Floor, Jeewan Nagar, 

Veer Desai Road, Andheri West, 

Mumbai - 400053 

Versus 

 
Commissioner of Customs (General),      …. Respondent 
Customs Brokerage Section, 

New Customs House  

Ballard Estate, Mumbai-400001 

 
AND 

 
Customs Appeal No. 86969 of 2014    

 
(Arising out of Order-in-Original No. CAO 27/2014/CAC/CC(G)/PKA-
CBS  dated 25.02.2014 passed by the Commissioner of Customs 

(General), Mumbai)  
 

M/s Dalal & Associates,                             .… Appellant 
56, Shantasmruti, 5th Floor, Jeewan Nagar, 

Veer Desai Road, Andheri West, 

Mumbai - 400053 

Versus 

 
Commissioner of Customs (General),      …. Respondent 
Customs Brokerage Section, 

New Customs House  

Ballard Estate, Mumbai-400001 
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Appearance: 

Shri Suyog Bhave , Advocate for the Appellant 
 

Shri D. S. Mann, Authorized Representative for the Respondent 

 

CORAM: 

HON’BLE MR. S.K. MOHANTY, MEMBER (JUDICIAL) 

HON’BLE MR. C.J. MATHEW, MEMBER (TECHNICAL) 

 
FINAL ORDER NO.   A/86081-86083/2022   

                                

 
Date of Hearing:  16.11.2022 

Date of Decision: 16.11.2022 

 

Per:  S.K. MOHANTY 

 

  
 Learned Advocate appearing for the appellants prayed 

for withdrawing these appeals. Prayer made by the appellants 

is considered. Accordingly, the appeals are dismissed as 

withdrawn.  

   

(Dictated and pronounced in open court)  

 

 

(C.J. Mathew)              (S.K. Mohanty) 

Member (Technical)     Member (Judicial) 

 

 
Sinha 

 
 

 
 

 

 

 

 


